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-~ Liois” Dud i Btifke ‘r*Port ~ #Wd‘Dock
“'Wdrkers

7431, SHRI GEORGE FERNAN-
' +DEBS :

SHRI B. V. DESAI :

“‘SHRI VIRDA RAM PHUL-
WARIYA :

+ -Will.the Minister - of - SHIFPING
AND TRANSPORT be pleased to
state :

~Y(x)y whether ‘the: Port and Dock
“workers of* “major ‘poits ‘ar€ on strike H
. .-;..'nd

(b) if so, the total loss to ports per
‘day sinte ‘the strike began ?

THE' MINISTER 'ORF STATE -IN
‘THE MINISTRY OF ‘SHIPPING AND
TRANSPORT (SHRI Z. R. ANSRI) :

-{a):The striko of -port- ind: dock workers

- of major ports from the'tidnight of 15th/

- d6th March ¥ 1984' was ‘cailed ' off from
the midnight of 20th/11th - April; 1984,

. (b) Although -most of ~thé ‘revehue
@ot-oarmed by the ‘major: port -trusts
toduringithestrike:paticd  is: Hkely™to be
droalised v .aid when thetpiting - vevsels
»aro-berthed and vargo:-Mindling opera-
»gions. gommented, ‘there’ is ‘foss td the

ports due to >wuch ' factors ' a¢ diversion

of vessels 10 minor ports, reduction in
. the through put of the port- resuiting
Trom any net reduction in the export
“*gnd import trade of the country thro-
ogh the ‘mager ports as a repercussion
of the Uelays cauded by the sirike, etc.
“It'ls bt podsible to quantity the total
doss to' the' ports and the economy.

" EstabNehmiént ol Specia) University
o " Courts :

3432, SHRI {‘MADHAVRAD
BOMDIA ©  ~Will “‘the “‘Minlter “of
WDUCATION ‘AND - CULTURE be
pleased to state :

- KPRIL 43; f98d

* WELFARE (SHRIMATI

'-‘thtfﬂ ‘Answers "‘-"'-iéﬂ

(a)'Wi:eﬁ;& ‘the’ University Grants

" Cominission has set up & Comnittee to

examine the establishments of Special
Courts to handle litigations agninst
Universities by students and §taff ;

) if so, the reasons therefor ;
and

(c) the reaction of Government in
this regard with the decision taken if
any ?

THE MINISTER "'OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL
SHEILLA
KAUL): (a) to (c) Inits report, the

* ~University Grants Commission’s Comm-

vittee on -the working of the Central
Unlversities have, {nter alia, suggested
that the Government may consider the
desirability of setting up Special Courts
or Administrative Tribunals which could
expeditiously hear litigation cases against
Universities by students or employees.
The Government have not yet taken any
‘décision on the reccommendations made
in the report.

* ‘Resérvition quota from Hyderabad

Railway Station

" 7433, SHRT A.R. MALLU : Will the
Minister of RAILWAYS be plcascd to
state :

(a) what are the quotas in the Ist
class and 2nd class sleeper codches for
passengers from Hyderabad Railway
Station on different trains;

(b) whether Govenment have asses-
sed the corrective requirements of
Hyderabad Station;

(c) if so, what is the requirement of
‘quota for Hyderabad Station on  each

- trains,

(d) what is the average number of

“perions on  waiting “list ' at “Hyderabad

Station for ‘¢ach ffain;





